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Rethinking Water Management issues

Chetan Pandit & Asit K. Biswas

In December 2018, NITI Aayog released its ‘Strategy for New India @75’ which

defined clear objectives for 2022-23, with an overview of 41 distinct areas. In this

document, however, the strategy for ‘water resources’ is as insipid and unrealistic as the

successive National Water Policies (NWP). Effective strategic planning must satisfy

three essential requirements. One, acknowledge and analyse past failures; two, suggest

realistic and implementable goals; and three, stipulate who will do what, and within what

time frame. The ‘strategy’ for water fails on all three counts.

No new vision

The document reiterates two failed ideas: adopting an integrated river basin

management approach, and setting up of river basin organisations (RBOs) for major

basins. The integrated management concept has been around for 70 years, but not

even one moderate size basin has been managed thus anywhere in the world. And 32

years after the NWP of 1987 recommended RBOs, not a single one has been

established for any major basin.

The water resources regulatory authority is another failed idea. Maharashtra

established a water resources regulatory authority in 2005. But far from an

improvement in managing resources, water management in Maharashtra has gone from

bad to worse. Without analysing why the WRA already established has failed, the

recommendation to establish water resources regulatory authorities is inexcusable.

The strategy document notes that there is a huge gap between irrigation potential

created and utilised, and recommends that the Water Ministry draw up an action plan

to complete command area development (CAD) works to reduce the gap. Again, a

recommendation is made without analysing why CAD works ‘remain incomplete, that

too despite having a CAD authority as an integral component of the ministry.
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Goals include providing adequate and safe piped water supply to all citizens

and livestock;  providing irrigation to all farms; providing water to industries; ensuring

continuous and clean flow in the “Ganga and other rivers along with their tributaries”,

i.e. in all Indian rivers; assuring long-term sustainability of groundwater; safeguarding

proper operation and maintenance of water infrastructure; utilising surface water

resources to the full potential of 690 billion cubic metres; improving on-farm water-

use efficiency; and ensuring zero discharge of untreated effluents from industrial

units. These goals are not just over ambitious, but absurdly unrealistic, particularly

for a five-year window. Not even one of these goals has been achieved in any State in

the past 72 years. Some goals, such as ‘Har Khet Ko Pani (irrigation to every field),

are simply not achievable.

Who is accountable ?

A strategy document must specify who will be responsible and accountable for

achieving the specific goals, and in what time-frame. Otherwise, no one will accept

the responsibility to carry out various tasks, and nothing will get done. Take one goal:

“Encourage industries to utilise recycled/treated water”. Merely encouraging

someone to do something, is not a “goal”. That apart, NITI Aayog does not say who

will do this encouraging, and how? Should the State Water Ministries do this by

restricting or even withholding recalcitrant industry’s access to fresh water? Should

the Environment Ministries cancel clearances for industries which do not practise

recycling? Or should the Finance Ministries do this through monetary incentives and

disincentives? No one knows.

Of the issues listed under constraints’ only one, the Easement Act, 1882, which

grants groundwater ownership rights to landowners, and has resulted in uncontrolled

extractions of groundwater, is actually a constraint. The remaining are not constraints.

These are: irrigation potential created but not being used; poor efficiency of irrigation

systems; indiscriminate use of water in agriculture; poor implementation and
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maintenance of projects; cropping patterns not aligned to agroclimatic zones,

subsidised pricing of water; citizens not getting piped water supply; and contamination

of groundwater. These are problems, caused by 72 years of mis-governance in the

water sector, and remain challenges for the future.

Ideas listed under ‘way forward’ and ‘suggested reforms’ do not say how any of

these will come about. For example, there is no recommendation to amend the

Easement Act, or to stop subsidised/free electricity to farmers. On the contrary, the

strategy recommends promoting solar pumps. These are environmentally correct

and ease the financial burden on electricity supply agencies. However, the free

electricity provided by solar units will further encourage unrestricted pumping of

groundwater, and will further aggravate the problem of a steady decline of groundwater

levels.
Reforms overlooked

The document fails to identify real constraints. For example, it notes that the

Ken-Betwa River interlinking project, the India-Nepal Pancheshwar project, and the

Siang project in Northeast India need to be completed. A major roadblock in completion

of these projects is public interest litigations filed in the National Green Tribunal, the

Supreme Court, or in various High Courts. Unless the government has a plan to arrest

the blatant misuse of PIL for environmental posturing, not on these but also other

infrastructure projects will remain bogged down in court rooms.

The document takes no cognisance of some real and effective forms that were once

put into motion but later got stalled, such as a National Water Framework law,

significant amendments to the inter-State River Water Disputes Act, and the Dam

Safety Bill.

India’s water problems can be solved with existing knowldge technology and

available funds  But India’s water establishment needs to admit that the strategy pursued

so far has not worked; Only then can a realistic vision emerge. It is unfortunate that
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NITI Aayog has failed to admit this and has prescribed only a continuation of past

failed policies. Far from solving our water problems, this helps India to continue

walking on the unsustainable path it has pursued for decades.

The Hindu,
9 October 2019.
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Making Political Parties accountable
Anmolam & Shivam

Recently, the Supreme Court in D.A.V. College Trust and Management Society

Vs. Director of Public Instructions held, that non-governmental organisations which

were substantially financed by the appropriate government fall within the ambit of

‘public authority’ under Section 2(h) of the Right to Information Act, 2005. Under

this section of the RTI Act, ‘public authority’ means “any authority or body or institution

of self-government established or constituted by or under the Constitution and

included any non-government organisation substantially financed directly or indirectly

by funds provided by the appropriate government”.

Wide ramifications

Owing to the reasoning given by the court, the judgment can potentially have

wide ramifications in the discourse pertaining to the ambit of the RTI regime on national

political parties.

In D.A.V., the top court held that substantial’ means a large portion which can

be both, direct or indirect. It need not be a major portion or more than 50% as no

strait jacket formula can be resorted to in this regard. For instance, if land in a city is

given free of cost or at a heavily subsidised rate to hospitals, educational institutions

or other bodies, it can qualify as substantial financing. The court resorted to ‘purposive’

interpretation of the provisions by underscoring the need to focus on the larger

objective of percolation of benefits of the statue to the masses.

In 2010, the Association for Democratic Reforms (ADR) filed an application

under the RTI to all national parties, seeking information about the “ 10 maximum voluntary

contributions” received by them in the past five years.  None of the national political

parties volunteered to disclose the information.  Consequently, ADR and RTI activist

Subhash Agarwal filed a petition with the Central Information Commission (CIC).
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In 2013, a full bench of the CIC delivered a historic judgment by declaring that

all national parties came under ‘public authorities’ and were within the purview of the

RTI Act. Accordingly, they were directed to designate central public information officers

(CPIOs) and the appellate authorities at their headquarters within six weeks.

In 2013, The Right to Information (Amendment) Bill was introduced in

Parliament to keep political parties explicitly outside the purview of RTI that lapsed

after the dissolution of the 15th Lok Sabha.  Notwithstanding the binding value of the

CIC’s order under section 19(7) of the Act, none of the six political parties complied

with it.  Quite interestingly, all the parties were absent from the hearing when the

commission issued show-cause notices for non-compliance at the hearing.

Finally, in 2019, a PIL was filed in the Supreme Court seeking a declaration of

political parties as ‘public authority’ and the matter is sub judice. Irrespective of the

ideological differences among these political parties on almost all the issues under

the sun, non-compliance of the RTI mandate has been a great unifier.

Drawing an analogy between the Supreme Court’s judgment on D.A.V. and the

political parties’ issue which is sub judice, it can be argued that national parties are

‘substantially’ financed by’ the Central government. The various concessions, such as

allocation of land, accommodation, bungalows in the national and State capitals, tax

exemption against income under Section 13A of the Income Tax Act, free air time on

television and radio etc. can easily satisfy  the prerequisite of Section 2(h) of the RTI.

If an entity gets substantial finance from the government, there is no reason why any

citizen cannot ask for information to find out whether his/her money which has been

given to the entity is being used for the requisite purpose or not.

On accountability

Applying the purposive rule of interpretation which is discernible from the

preamble of the RTI Act, the ultimate aim is the creation of an ‘informed’ citizenry,

containment of corruption and holding of government and its instrumentalities
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accountable to the governed. Under the anti-defection law, political parties can

recommend disqualification of Members of the House in certain eventualities under

the Tenth Schedule of the Constitution.

The Law Commission opines that political parties are the lifeblood of our

entire constitutional system. Political parties act as a conduit through which interests

and issues of the people get represented in Parliament. Since elections are

predominantly contested on party lines in our parliamentary democratic polity, the

agenda of the potential government is set by them.

As noted by Dr. B.R. Ambedkar in his famous Constituent Assembly speech, “The

working of a Constitution does not depend wholly upon the nature of the Constitution. The

Constitution can provide only the organs of State ... The factors on which the working of

those organs of the State depend are the people and the political parties they will set up as

their instruments to carry out their wishes and their politics.” It is hoped that the top court

will further the positive advances made in this direction. Since sunlight acts as the best

disinfectant and our political parties tirelessly claim themselves to be apostles of honesty

and integrity, it is expected that they would walk the talk.

The Hindu,
4 October 2019.
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A test for judicial review in India

Manuraj Shunmugasundaram

The highest court in the U.K., earlier this month, found that the actions of

Prime Minister Boris Johnson to prorogue Parliament were unlawful. The matter had

come to be heard before a panel of 11 Justices, the permitted maximum quota of

serving Justices, of the Supreme Court. The verdict had the effect of quashing the

Queen’s order to prorogue Parliament on the advice of the Prime Minister. By doing

so, the U.K. Supreme Court asserted its majesty in the constitutional framework and

functioned as the true sentinel on the qui vive.

As legal ramifications of this decision ripple through common law countries

and constitutional democracies, what is equally startling is the time taken by the

country’s apex court to hold and conclude these proceedings.

Prorogation in U.K.

It was known that the Boris Johnson-led government had promised to make Britain

leave the European Union by October 31, even if that meant an exit without a deal. The

suspicion around actions of the government grew when Mr. Johnson advised the Queen

to prorogue Parliament for it to reconvene on October 14. The process was widely

perceived to be a sharp and calculated move by the government to conclude the Bexit

process with minimal parliamentary scrutiny.

This triggered a legal challenge culminating with the Scottish Court of Session

finding that the Prime Minister had misled the Queen with regard to the prorogation of

Parliament. Simultaneously, the matter was heard by the High Court of England and

Wales, which ruled that the prerogative powers of the government were non-justiciable.

These conflicting decisions were handed down on September 11. The appeals emanating
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from these two courts were heard by the Supreme Court between September 17 and

September 19 and the judgment was delivered on September 24. The entire judicial

approach, in dealing with a matter concerning the “fundamentals of democracy”,
underlines the effectiveness of the judicial review process when conducted in a timely
manner.

The last parliamentary session in the United Kingdom, which began in June

2017 and lasted more than 340 days, was one of the longest in recent history. The

government justified that the prorogation was necessary under such circumstances

and also for the preparation of the Queen’s Speech.

Accepting these arguments, the Scottish Court of Outer House, in the first

instance, dismissed the legal challenge on the grounds that this was a matter of “high

policy and political judgment” and as such was non-justiciable. Allowing the appeal,

the Inner House found that the advice given by Mr. Johnson, which formed the basis

for the Queen’s order, was justiciable and further, declared it to be unlawful. Upholding

this judgment, the Supreme Court confirmed that the prorogation was “unlawful

because it had the effect of frustrating or preventing the ability of Parliament to carry

out its constitutional functions without reasonable justification.” In other countries

following the Westminster system of government, this decision should naturally lead

to increased introspection of executive actions and provide a boost to due

parliamentary processes.

Closer home, there have been at least two key executive actions this year that

have undermined parliamentary processes: Reservation for Economically Weaker

Sections and the Bills passed around Jammu and Kashmir (J&K). The Constitutional

(One Hundred and Third) Amendment Act 2019 providing reservation for Economically

Weaker Sections was brought for consideration of Parliament in less than 48 hours

from the time the decision was taken by the Centre. By doing so, the government
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ensured that there was insufficient time for Parliament scrutiny. The Bills around

J&K also suffered from a similar defect.

Violation of rules

The Monsoon Session of Parliament was originally scheduled to end on July

26 but was extended to August 7 by the government. On August 5, the Jammu and

Kashmir Reservation (Second Amendment) Bill, 2019 was suddenly introduced to

the ‘Parliamentary List of Business’. When the Rajya Sabha convened, Home Minister

Amit Shah, at 11.15 a.m., moved the Statutory Resolution proposing to nullify all

clauses in Article 370 apart from Clause (1). Copies of the Bill and the Resolution

were not provided to MPs till 11.30 a.m.

The conventional practice is that legislative documents are provided at least a
few days before they are tabled. This is done for the MPs understand the contents of
the legislation, seek views and formulate their positions better.

The manner in which both these Bills were introduced in Parliament was also

in direct violation of the Rules of Procedure and Conduct of Business. In Rajya Sabha,

specifically, Rule 69 talks about ‘Motions after Introduction of Bills’ and ‘Scope of

Debate’. According to the proviso of Rule 69, there is discretion given to the Chairman

in exceptional situations. But, every discretionary power does require that the

Chairman must exercise it judiciously and with proper application of mind. There has

been no cogent or detailed explanation given by those presiding our Houses of

Parliament as to why the government has been allowed to flout parliamentary rules

and convention on more than one occasion.

Such actions of governments of Mr. Johnson and Prime Minister Narendra Modi

have revealed a complete disregard for established parliamentary processes. This has



11

placed democratic institutions in the peril of being weakened. While the courts in the

United Kingdom have made their determinations on these issues, there is sufficient

material for Indian courts to assess whether executive actions have indeed undermined

parliamentary processes. How the court responds to this challenge will determine the

majesty of the judicial review process in India.

The Hindu,
1 October 2019.
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km£nkpc£ \ofp¶ \nb-a-\nÀ½mWw

AUz. Sn. Bk v̂ Aen

hnNm-c -W-th-f -bnse AXn-Yn -bmWv km£n. \oXn -\n¿∆-l-W

-{]-{In -b-bnse ImXpw IÆpw km£n-bm-Wv. {]tXy-In®v, {Inan -\¬

tI-kp-I-fn¬ Ip‰-hn-Nm-c-W-bpsS \s -́s√∂v hnti-jn-∏n-°-s∏-Sp-∂Xv km£n

samgn-sb-bm-Wv. ka¿Y-cmb At\z-j-tWm-tZym-K-ÿ¿ Xß-fpsS k¿h-I-gnhpw

D]-tbm-K-s∏-SpØn tImSXn apºmsI AWn-\n-c-Øp∂ apgp-h≥ hkvXp-X-Ifpw

sXfn-hmbn cq]-s∏-Sp-∂Xv km£n-sam-gnI-fn¬°qSn-bm-Wv. F∂m¬, A¿ln-°p∂

Hcp {i≤bpw]Xn-™n-́ n-√mØ hnj-b-amWv km£n-kp-c-£. {Inan-\¬ \oXn-

\n¿∆-l-W-{]-{In-b-bn¬ kp{]-[m\ ]¶p-h-ln-°m-\p≈ km£n-Iƒ°v kpc£

Dd-∏p-h-cp-tØ-≠Xv cmPy-Øns‚ `c-W-L-S-\m-]-c-amb DØ-c-hm-Zn-Xz-am-Wv.

km£n-Iƒ°pw Cc-Iƒ°pw `oXntbm {]tem-̀ -\-ßtfm `oj-Wntbm

IqSmsX samgn-\¬Im≥ km[n-°mØ kml-N-cy-amWv kvtXm -̀P-\-I-amb ]e-

tI-knepw  ASp-ØnsS D≠m-b-Xv. hnNm-c-W-bv°p apºmbn  km£n-Iƒ

sIm√-s∏-Sp-Itbm Zpcq-l-km-l-N-cy-Øn¬ Bfl-l-Xy-sN-øp-Itbm Iqdp-am-dp-Itbm

sNbvX-Xn-s\-Øp-S¿∂v {]Xn-Isf shdptX hnSm≥ tImS-Xn-Iƒ \n¿_-‘n-X-am-Ip∂

kml-Ncyw \oXn-\n¿∆-lW hyh-ÿbv°p t\sc Db¿∂p-h-cp∂ h≥sh-√p-

hn-fn-bm-bnt´ ImWm≥ Ign-bq.

ASp-Ø-Im-eØv cmPy-hym-]-I-ambn N¿®-sN-øs∏´ s]Àq-Jm≥

sIme-]m-XI-t°-kn¬ km£n-Iƒ Iq´-tØmsS Iqdp-am-dn-b-Xn-s\-Øp-S¿∂v

cmP-ÿm-\nse skj≥kv tImSXn apgp-h≥ {]Xn-I-sfbpw shdp-tX-

hn-Sp-I-bp-≠m-bn. _n.-sP.-]n. Fw.-F¬.-F. {]Xn-bmb D∂mhv _em-’w-K

-t°-knse Cc-bpsS ]nXm-hns\ I≈-t°-kn¬°pSp°n Pbn-en-e-S-®-Xn\v

]n∂m-se-bmWv s]¨Ip´n bp.-]n. apJy-a{¥n BZn-Xy-\m-Yns‚ hk-Xn-°p-

ap-ºn¬ Bfl-l-Xybv°v {ian-®-Xv. ]n∂oSv Pbn-en¬ Ign-bp-I-bm-bn-cp∂

s]¨Ip-´n -bpsS ]nXmhv Zpcq-l-km-l-N-cy-Ønepw c≠v AΩm-bn-am¿
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hml-\m-]-I-S-Ønepw sIm√-s∏-´p. {S°pw Imdpw Iq´n -bn -Sn -®p -≠mb

A]-I-S-Øn¬ s]¨Ip-´n°pw Ah-cpsS A`n-`m-j-I\pw Kpcp-X-c-ambn

]cn-t°¬°p-Ibpw sNbvXXpw tIkv A ń-a-dn-°m-\p≈ {ia-Øns‚ `mK-am-bn-cp-∂p.

CØcw kw -̀h-ßƒ tIc-f-Øn-ep-ap-≠m-bn F∂Xpw Zu¿`m-Ky-I-c-am-Wv.

ae-_m¿ kna‚ vknse Iº\n sk{I-´-dnbpw Ct‚-W¬ HmUn-‰-dp-am-bn-cp∂

hn. iio-{µ\pw c≠p-a-°-fp-amWv Zpcq-l-km-l-N-cy-Øn¬ acn-®-Xv. ae-_m¿

kna‚ vkv Agn-a-Xn-t°-knse kp{]-[m\ km£n-bm-bn-cp∂p iio-{µ≥. Gsd

tImfn-f°w krjvSn® A -̀bm-tI-knepw hnNm-cW Bcw-̀ n-®-t∏mƒ km£n-Iƒ

Iq -́tØmsS Iqdp-am-dp-I-bm-Wv.

\nb-a-Øns‚ A]-cym-]vXX

km£n-Iƒ°v kpc£ Dd-∏p-h-cp-Øp-∂-Xntem km£n-Isf ̀ b-s∏-Sp-Ønbpw

{]tem-`n-∏n®pw Iqdp-am‰n {Inan-\¬ \oXn-\n¿∆-l-W-hy-h-ÿ-sb-Øs∂

A´n-a-dn-°p-∂-Xn-s\tbm t\cn-Sm≥ cmPyØv ^e-{]-Z-amb \nb-a-an-s√-∂XmWv

AXn-Kp-cp-X-c-amb {]iv\w. tImSXn kap-®-b-Øn¬sh®v Hcp km£nsb

shSn-h-®p-sIm∂ tIkn¬ in£n-°-s∏-́ -bmƒ in£m-hn-[n-s°-Xnsc \¬Inb

A∏o-en¬ hmZw-tI´ kp{]ow-tIm-S-Xn, cmPyØv \oXn-\n¿∆-l-W-ÿm-\Øv

D≠m-bn-s°m-≠n-cn-°p∂ kpc£m `oj-Wn-sb-°p-dn®v ]cm-a¿in-®n-cp-∂p.

tImS-Xn-I-fpsS kpc£ Dd-∏p-h-cp-Øm≥ _‘-s∏´ k¿°m-cp-Iƒ i‡hpw

^e-{]-Z-hp-amb \S-]-Sn-Iƒ kzoI-cn-°-W-sa∂pw cmPyØv ̂ e-{]-Z-amb km£n-

kp-c-£m-]-≤Xn Xøm-dm-°m≥ tI{µ B`y-¥-c-a-{¥m-e-b-tØmSpw \mj-W¬

eoK¬ k¿∆okv AtXm-dn-‰n-tbmSpw \n¿t±-in-°p-Ibpw sNbvXp. CXns‚

ASn-ÿm-\-Øn¬ Xøm-dm-°nb 2018˛se km£n-kp-c-£m-]-≤Xn tImSXn

icn-sh-°p-Ibpw sNbvXp. \n¿±njvS ]≤-Xn-b-\p-k-cn®v tIk-t\z-j-W-

th-f-bn¬ km£nbpw {]Xnbpw apJm-apJw ImWp-∂n-s√∂v Dd-∏p-h-cp-Øp-I,

km£n-bpsS t^m¨, C˛-sa-bn¬ F∂nh \nco-£-W-Øn¬ sh°p-I,

km£n°v hnNm-cW ]q¿Øn-bm-Ip-∂-Xp-hsc kzImcy t^m¨\º-dp-Iƒ

\¬Ip-I, Xncn-®-dn-bm≥ ]‰m-Ø-hn[w amdnb t]cpw C\n-jyepw \¬Ip-I,
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km£n°v ASn-b-¥-c-L-́ -ß-fn¬ klm-b-a-̀ y¿∞n®v _‘-s∏-Sm≥ bp‡-amb

hy‡n-Isf Xc-s∏-Sp-Øn-s°m-Sp-°p-I, Xma-k-ÿ-eØv t]meokv ]t{Sm-fnMv

G¿s∏-Sp-Øp-I, hnNm-c-W-th-f-bn¬ tImS-Xn-bn¬ FØm\pw Xncn-®p-t]m-Im\pw

k¿°m¿ hml\w G¿s∏-Sp-Øp-I, hnNm-cW Xocpw-hsc _‘p-°-fpsS

hoSp-I-fn¬ am‰n-Øm-a-kn-∏n-°p-I, hnNm-cW cl-ky-ambn \S-Øp-I, km£n-

samgn tcJ-s∏-Sp-Øp∂ thf-bn¬ klm-bnsb G¿s∏-Sp-Øp-I, {]tXyIw

k÷-am-°nb tImS-Xn-ap-dn-Iƒ, GI-Pm-e-I-I-Æm-Sn, km£nsb Xncn-®-dn-bm≥

km[n-°mØ coXn-bn¬ kv{Io≥ G¿s∏-Sp-Øp-I. i_vZw Xncn-®-dn-bm-Ø-

co-Xn-bn¬ samgn-\¬Im≥ km[n-°p∂ kv{Io≥ sh® km£n-°qSv G¿s∏-Sp-Øp-I,

thK-Øn¬ hnNm-cW ]q¿Øn-bm-°m≥ km[n-°p-∂-X-c-Øn¬ ssZ\w-Zn\

hnNm-cW \S-Øp-I,- Iq-SmsX km£n \n¿t±-in-°p∂ a‰v kpc-£m-ku-I-cy-ßƒ

Hcp-°pI XpS-ßn-b-h-bm-bn-cp∂p kp{]ow-tIm-SXn AwKo-I-cn® 2018˛se km£n-

kp-c£m ]≤-Xn-bnse \n¿t±-i-ßƒ. `c-W-L-S\m A\p-t—Zw 141, 142 A\p-k-cn®v

tI{µ-̨ -kw-ÿm\ k¿°m-cp-Iƒ \nb-a-\n¿ΩmWw \S-Øp-∂-Xp-hsc kp{]ow-

tIm-S-Xn-bpsS, ta¬hn-h-cn® km£n-kp-c£m ]≤Xn AwKo-I-cn®p sIm≠p≈

hn[n km[m-c-W-\n-baw t]mse ^e-Ønepw _e-Ønepw \S-∏m-°m≥

k¿°m-cp-Ifpw A\p-k-cn-°m≥ ]uc-∑mcpw _m[y-ÿ-cm-Wv.

2017˛¬  alm-cmjv{Sm k¿°m¿ ]mkm°n 2018 P\p-hcn apX¬

\S-∏m-°n-b ‘alm-cmjv{S hn‰-\kv s{]m´-£≥ B≥Uv skIyq-cn‰n BIvSv

2018’ F∂-sXm-gnsI tI{µ-k¿°mtcm a‰v kwÿm\ k¿°m-cp-Itfm AXp-

kw-_-‘n®v \nb-a-\n¿ΩmWw \S-Øn-bn-́ n-√.

kp{]ow-tIm-SXn AwKo-I-cn® 2018˛se km£n-kp-c-£m-]-≤-Xn-bnse ]e

hyh-ÿ-Ifpw {]mtbm-Kn-I-a-√. DZm-l-c-W-ambn km£nsb Xncn-®-dn-bp-∂Xv

{]Xn-bn¬ \n∂v ad-®p-sh-°m-\m-In-√. {Inan-\¬\-S-]Sn kwlnX A\p-k-cn®v

hnNm-c-W-bv°p-apºv km£n-sam-gn-I-fpsS icn-∏-I¿∏v {]Xn-Iƒ°v \¬In-bn-cn-°-

W-sa-∂Xv \n¿_-‘-am-Wv. ImcWw km£nsb FXn¿hn-kvXmcw sNøm≥ km£n-

sam-gn-bpsS ]q¿Æ-amb hnem-khpw e`n-®n-cn-t°-≠Xv {]Xn-bpsS Ah-Im-i-am-Wv.
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A\-¥-ambn \ofp∂ \nb-a-\n¿ΩmWw

2000 \hw-_¿ 15˛mw XobXn C¥y H∏p-sh® sFIy-cm-jv{S-k-̀ -bpsS

A¥m-cmjv{S kwL-SnX Ip‰-Ir-Xy-Øn-s\-Xn-sc-bp≈ DS-º-Sn-bnse A\p-t—Zw

24, 25 A\p-k-cn®v I£n-cm-jv{S-ßƒ km£n-kp-c-£bpw Cc-I-fpsS kpc-£bpw

kwc-£-Whpw Dd-∏p-h-cp-Ø-W-sa∂ hyh-ÿ-Iƒ Dƒs°m-≈n®v \ΩpsS

cmPyØv \nb-a-\n¿Ωm-W-ap-≠m-bn-√. km£n-bpw Ccbpw Bh-iy-s∏-´m¬

{Inan-\¬tI-kp-I-fnse km£n-hn-kvXmcw hoUntbm tIm¨ -̂d≥kv apJm-¥cw

\S-Øm-hp-∂-hn[w {Inan-\¬ \S-]Sn \nb-a-kw-ln-X-bn¬ t`Z-KXn D≠m-th-≠-Xp-≠v.

kp{]ow-tIm-SXn AwKo-I-cn® 2018˛se km£n-kp-c£m ]≤-Xn-bnse

hyh-ÿ-Iƒ km[m-c-W-\n-b-a-ß-sf-t∏mse \S-∏m-°m≥ tI{µ-˛-kw-ÿm\

k¿°m-cp-Iƒ apt∂m-´p-h-c-Ww. Ip‰-Ir-Xy-ß-fn-√mØ Hcp kaq-l-sa-∂Xv

GsXmcp ]uc-s‚bpw `c-W-L-S-\m-]-c-amb Ah-Im-i-am-Wv. CXv km[y-am-hm≥

i‡hpw \njv]-£-hp-amb t]meokpw {Inan-\¬ \oXn-\n¿∆-l-W-hn-̀ m-Khpw

^e-{]-Z-ambn {]h¿Øn-°-Ww. CØcw Hcp kmaq-ln-Im-¥-co£w krjvSn-°m≥

km£n-I-fp-sSbpw Cc-I-fp-sSbpw kpc£ Dd-∏p-h-cp-Øn-s°m-≠p≈ \nb-a-

\n¿Ωm-W-ap-≠m-hWw. A√mØ]£w {Inan-\¬ \oXn-\n¿∆-lW {]{Inb

shdpw {]l-k-\-am-bn-Øo-cpw.

amXr`qan,

3 HIvtSm-_¿ 2019.

FFFF
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]m¿e-sa‚dn Ah-tem-I\w

hnhcmhImi\nbaØn\v Zbmh[tam?

hn.-hn.- Kncn

     C¥ybn¬ hnhcmhImi\nbaw \S∏n¬ h∂ń v 14 h¿jw XnI™ncn°pIbmWv.

F√m cmjv{Sob]m¿´nbpsSbpw ]n¥pWtbmsS ]m¿esa‚ v sFIIWvtT\

]mkm°nb Cu \nbaw, a‰p cmPyßfn¬ \nehnep≈ Adnbm\p≈

AhImi\nbaßsf°mƒ i‡hpw _rlØpamb \nbaambmWv Adnbs∏Sp∂Xv.

    `cWkncmtI{µßfn¬ AXnclkyambn \S∂ncp∂ AgnaXnIfpw a‰v

{Iahncp≤ CS]mSpIfpw ]pdØdn™pXpSßnbXv `cWm[nImcnIsf

Akzÿcm°nbXv kzm`mhnIw am{Xw. P\ßƒ°pe ǹ® Adnbm\p≈ AhImiw

Utam¢kns‚ hmsft∂mWw XßfpsS Xebv°papIfn¬ Xqßn°nS°pIbmsW∂

bmYm¿Yyw hfsc s]s´∂pXs∂ Ah¿ a\ nem°n. AhnsS\n∂v XpSßnbXmWv

hnhcmhImiØn\v \nb{¥Wßƒ sIm≠phcm\p≈ \o°ßƒ.

FXn¿∏pIƒ IqSptºmƒ

a{¥namcpw DtZymKÿcpw AhcpsS A`n{]mbßfpw DØchpIfpw

tcJs∏SpØp∂ ^b¬ t\m´pIƒ hnhcmhImi\nba {]Imcw

shfns∏SpØcpsX∂v 2006 HSphn¬ {][m\a{¥nbpsS Hm^okv ]pds∏Sphn®

k¿°pe¿ s]mXpkaqlØn¬ \n∂v henb {]Xntj[amWv £Wn®phcpØnbXv.

hnhcmhImi \nbaØnse  hyhÿIƒ°v ISIhncp≤ambn ]pds∏Sphn® Cu

DØchv BgvNIƒ°pffn¬Øs∂ ]n≥hen°m≥ k¿°m¿ \n¿_‘nXcmbn.

A[nImcnIƒ°v Atemkcap≠m°p∂ At]£Isf, _meniamb

(Frivolous) At]£Iƒ, a‰p≈hsc t{Zmln°p∂ (Vexatious) At]£Iƒ,

A{]k‡amb (irrelevant) At]£Iƒ F∂nßs\ th¿Xncn®v \nckn°m≥

bp.]n.F., F≥.Un.F. k¿°mcpIfpsS ImeØv Nne \o°ßƒ \S∂ncp∂p.

F∂m¬, hnhcmhImiØn\v A\mhiy\nb{¥Wßƒ sIm≠p

h∂mep≠mImhp∂ P\tcmjw Xncn®dn™v, \S]SnIƒ ]mXnhgnbn¬

Dt]£n°pIbmbncp∂p. cmPy XmXv]cyßƒ°pw hy‡nIfpsS kzImcy

XmXv]cyßƒ°pw tZmjIcamb shfns∏SpØepIƒ Hgnhmt°≠XmsW∂v
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hnhcmhImi \nbaw 8(1) hIp∏n¬ hyhÿ sNbvXn´p≠v. Cu hIp∏ns\

Zp¿hymJym\w sNbvXv P\ßƒ°v e`n°m≥ AhImis∏´ hnhcßƒ

\nckn°p∂ {]hWXbmWv ]n∂oSv hym]IambXv.

a{¥nk` ssIs°m≠ Hcp Xocpam\Øns‚ ]I¿∏v Bhiys∏ v́ 2016

BZyw ka¿∏n® At]£, ‘Xocpam\w A¥natam ]q¿Ætam Bbn√’,
F∂pImWn®mWv kwÿm\ k¿°m¿ \nckn®Xv. Cu Xocpam\w

\nbahncp≤amsW∂pw At]£I\v hnhcw ssIamtd≠XmsW∂pap≈

hnhcmhImi IΩojs‚ DØchns\ k¿°m¿ sslt°mSXnbn¬ tNmZyw

sNbvXncn°bmWv. a{¥nk`m Xocpam\ßƒ 48 aWn°qdn\p≈n¬ k¿°m¿

DØchmbn ]pds∏Sphn°Wsa∂v N´ap≈t∏mgmWv aq∂p h¿jw apºv

a{¥nk` ssIs°m≠ Hcp Xocpam\Øns‚ ]I¿∏n\pth≠n hnhcmhImi

IΩoj\nepw sslt°mSXnbnepw l¿PnIfpambn Aetb≠ KXntISv

At]£I\v D≠mbncn°p∂Xv.

hnhcmhImi \nbaØnse hyhÿIƒ{]Imcw At]£I\v

ssIamtd≠ hnhcw Zpcpt±iytØmsS \nckn°pI, Adn™psIm≠v

sX‰mbXpw sX‰n≤cn∏n°p∂Xpw A]q¿Æhpamb hnhcw ssIamdpI

XpSßnb hogvNIƒ°v DtZymKÿcpsSta¬ amXrIm]cambn ]ng NpaØm\pw

A®S° \S]Sn°v ip]m¿i sNøm\pw hnhcmhImi IΩoj\v A[nImcap≠v.

Cu A[nImcw kzX{¥hpw \njv]£hpambn hn\ntbmKn®v Ip‰°mcmb

DtZymKÿcpsS ta¬ \S]SnsbSpØm¬ am{Xta km[mcW ]ucs‚

Adnbm\p≈ AhImiw icnbmb \nebn¬ kwc£n°s∏SpIbp≈q.

At]£I¿°v hnhcw ssIamdp∂Xn¬ t_m[]q¿hw hogvN hcpØp∂

DtZymKÿcpsSta¬ \nbaw A\pimkn°p∂ ]ng NpaØp∂Xn¬ \n∂v

kwÿm\ hnhcmhImi IΩoj≥ ]et∏mgpw Hgn™pamdp∂p F∂

Bt£]w hfsc i‡amWv.

\nbat`ZKXnbpw bp‡nklamb \ymboIcWhpw

2005 HIvtSm_¿ 12˛\v {]m_eyØn¬ h∂ hnhcmhImi \nbaw 13

h¿jßƒ°p tijw BZyambn t`ZKXn sNbvXncn°p∂p. hnhcmhImi
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IΩojW¿amcpsS tkh\ Imemh[nbpw tkh\˛thX\ hyhÿIfpw

\n›bn°p∂XnemWv Ct∏mƒ am‰w hcpØnbn´p≈Xv. {]Xn]£ I£nIƒ

Db¿Ønb i‡amb {]Xntj[sØ adnIS∂mWv ]m¿esa‚ v

hnhcmhImit`ZKXn \nbaw ]m m°nbXv. hnhcmhImi IΩojW¿ F∂

Ãm‰yq´dn ]Zhn (]m¿esa‚ v cq]w \¬Inb Hcp \nbaØm¬ krjvSn°s∏´

]Zhn) sXcs™Sp∏v IΩojW¿ F∂ `cWLS\m ]Zhnbpambn Xpe\w

sNbvXXnse A]mIw \o°n°n´ms\∂mWv hnhcmhImi \nbaw t`ZKXn

sNbvXXn\p≈ \ymboIcWambn k¿°m¿ hniZoIcn°p∂Xv. Cu

hniZoIcWw th≠{X bp‡nkltam hnizmktbmKytam A√. tI{µ

hnPne≥kv IΩoj≥, a\pjymhImi IΩoj≥, temImbp‡ XpSßnb

Ãm‰yq´dn ]ZhnIfpsS tkh\˛thX\ hyhÿIƒ ̀ cWLS\m ]ZhnIfmb

kp{]ow tImSXnbnsebpw sslt°mSXnIfnsebpw PUvPnamcpsS

tkh\˛thX\ hyhÿIfpambmWv Xpe\w sNbvXn´p≈Xv. a‰p Ãm‰yq´dn

]ZhnIfpsS ImcyØn¬ ImWmØ A]mIw hnhcmhImi IΩojWdpsS

]Zhnbn¬ am{Xw ImWp∂p F∂ Bt£]sØ th≠hn[Øn¬

{]Xntcm[n°m≥ k¿°mcn\v Ign™n´n√. as‰mcp ]Zhnbpambpw Xpe\w

sNømsX \nbaØn¬ hyhÿ sNbvXncp∂ 5 h¿jsØ tkh\ Imemh[n

am‰nadn°m\p≈ ImcWhpw k¿°m¿ hniZoIcn®n´n√.

e£yw kzm[o\n°¬

hnhcmhImi IΩojW¿amcpsS tkh\ Imemh[nbpw

tkh\˛thX\ hyhÿIfpw \n›bn°m\p≈ A[nImcw ssIøS°pI hgn

IΩojs‚ Xocpam\ßsf ]tcm£ambn kzm[o\n°m\mWv k¿°m¿

e£yanSp∂Xv. AtXkabw \nba\w e`n® Hcp IΩojWdpsS Imemh[n

\o´n\¬Imt\m sh´n®pcp°mt\m tkh\˛thX\ hyhÿIfn¬ Ipdhv

hcpØmt\m A[nImcan√mØ k¿°mcn\v hnhcmhImi IΩojs\ Fßs\

kzm[o\n°m≥ Ignbpsa∂ tNmZyhpw \ne\n¬°p∂p. ]pXnb N´ßƒ

cq]hXvIcn°p∂ ImcyØn¬ k¿°m¿ XnI™ BibIpg∏ØnemsW∂

hm¿ØIfmWv Ct∏mƒ ]pdØphcp∂Xv.
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\nbaw t`ZKXn sNbvXv c≠p amkw Ign™n´pw hnhcmhImi

IΩojW¿amcpsS Imemh[nbpw tkh\˛thX\ hyhÿIfpw \n›bn®v N´ßƒ

cq]hXvIcn°m≥ k¿°mcn\v km[n®n´n√. ]pXnb N´ßfpsS A`mhØn¬

hnhcmhImi IΩojW¿amcpsS \nba\w A\n›nXXzØnembncn°bmWv. tI{µ

IΩoj\nse \mep HgnhpIƒ Dƒs∏sS Ccp]tXmfw Hgnhnte°v Ct∏mƒ Xs∂

\nba\w apSßnbncn°bmWv. hnhcmhImi IΩojWdpsS Hscmgnhp≠mIp∂Xn\v

aq∂pamkw apsº¶nepw \nba\ \S]SnIƒ Bcw`n°Wsa∂ kp{]owtImSXnbpsS

DØchv \ne\n¬°ptºmgmWv C{Xb[nIw HgnhpIƒ \nIØm\mImØ kmlNcyw

kwPmXambncn°p∂Xv.

amXr`qan,

13 HIvtSm-_¿ 2019.

FFFF
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]m¿e-sa‚dn Ah-tem-I\w

Why Anti-Defection Law Must Not Be Saved

There is a continuous churning in the rank and file of political parties. Very

often political leaders and workers switch allegiances before elections take place.

The broad reasoning associated with such switching is two-fold. One, improved chances

of winning the election from a different party and second, dissatisfaction with their

current political party on being denied a ticket to fight the election.

After elections, the changing of political parties by elected representatives is

often associated with destabilising a government in power. The recent example being

that of Karnataka Vidhan Sabha, where the change in the political allegiance by some

MLAs led to the fall of the H D Kumaraswamy government.

The Anti-Defection Law of 1985 was enacted to control the rampant shifting

of political parties by its elected members. The idea behind the law is simple. The

lawmakers assumed that by controlling the defection by Members of Legislative

Assemblies (MLAs) or Members of Parliament (MPs) the law will be able to ensure

stability in governments.

Over the last three decades, the law has completely failed at its purpose. The

latest proof of its failure being the 14-month Kumaraswamy government, which fell

in July this year. However, the law had many unintended outcomes. One of them being

that it gave a large enough group of legislators legal protection to break away from

their political parties and join another one.

For example, earlier this month all the six MLAs of the Bahujan Samaj Party in

Rajasthan joined the Congress. In Sikkim, the Bhartiya Janta Party (BJP) did not win

any seats in the legislative assembly election. This state election was held at the same
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time as the 2019 general elections. The Sikkim Democratic Front party led by former

chief minister Pawan Chamling had won 13 out of the 32 seats in the assembly. Barely

three months later 10 of those SDF MLAs joined the Bhartiya Janta Party. The party

went from having no presence in the Vidhan Sabha to become the principal opposition

party in the state.

Goa is a state where the MLAs are known to shift political allegiances quite

easily. In July, 10 out of the 15, Congress MLAs in the state legislative assembly

shifted to the Bhartiya Janta Party.

While such shifts are not uncommon in state legislators, this year Parliament

also saw an en masse switching of political allegiances. The Telugu Desam Party (TDP)

had six MPs in the Rajya Sabha representing the state of Andhra Pradesh. The party

had not fared well at the ballot box, both at the state and national level. A month after

the general election four out of the six Rajya Sabha MPs of the party joined the BJP.

The shift added to the numbers of the treasury benches in the Rajya Sabha and gave it

the confidence to move ahead with contentious issues such as removing the special

status for Jammu and Kashmir, Triple Talaq and the bill to amend the Right to

Information Act.

The blame for this large-scale political promiscuity lies with the anti-defection

law. It encourages the mass defections of legislators and only penalises individual

legislators from deserting their political party for greener pastures. When the law

was enacted, it had two provisions which encouraged the mass shifting of legislators.

The first one protected one-third of the MPs/MLAs who split from their political

party as a group. The second provision protected two-thirds legislators of a political

party who shifted from their political party and merged themselves into another political

party. The law specified that in both such instances of splits or mergers, the
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participating legislators would not lose their membership of the legislature, which is

the penalty for defection by individual legislators.

The first provision related to splits was defended as a check against the lack of

internal democracy in political parties. However, the low threshold of a third of

legislators required to split a political party was used routinely to break political parties

as per political expediency. The situation reached a stage that in 1999 a proposal was

mooted to delete the split provision from the anti-defection law. The Law Commission

in its 170th report observed, “...there has been unanimous support (including that of

the Prime Minister of India) to this proposal…”

The Commission recommended the deletion of the split provision. In 2003

there was political consensus on the issue. The 97th constitution amendment bill

piloted by then minister for Law and Justice Arun Jaitley removed the split provision

from the anti-defection law.

During the debate on the bill in the Rajya Sabha, two MPs, while supporting the

deletion of the spilt provision asked for the deletion of the merger provision as well.

One of them was Bal Apte of the BJP and the other one was Ravula Chandra Sekar

Reddy of the TDP. Reddy stated, “Let this legislation be extended and made applicable

to mergers as well since, in my opinion, merger is a hiatus and a respectable name for

defection. They would have fought the election on a particular plan and manifesto. By

merging the parties, they will be defeating the mandate of the people. If you want to

cleanse politics, we should prohibit this type of mergers also.”

The merger provision exists in the statute books and continues to encourage

mass defections amongst legislators. It serves a purpose for political parties because

in the words of another Rajya Sabha MP, “Defection has been pampered, perpetrated

and encouraged by political parties only to suit their convenience in clinging to power”.
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The events of this year should catalyse a public debate about the need for the deletion

of not only the merger provision but also the rest of the anti-defection law. After all, this

law continues to threaten the very foundations of our representative democracy.

Chakshu Roy, Newsclick,

October 1, 2019,

PRS Legislative Research October 2019
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]m¿e-sa‚dn Ah-tem-I\w

Fridays in Parliament are graveyard of ideas even under Modi govt.

In Modi’s first Lok Sabha  term, about 900 private member bills were introduced
in Parliament but not even 2 per cent of these bills were discussed.

The speed with which the BJP government under Prime Minister Narendra
Modi has passed bills – from laws on triple talaq and the reorganisation of Jammu &
Kashmir to amendments in UAPA and RTI Act – makes it look like it is only the
government that brings legislations into India’s rulebook. But that’s not true. There is
also a graveyard of ideas in Parliament called the Friday syndrome. This is when Private
Member Bills come but they don’t get enough weight and time.

All Members of Parliament are lawmakers, and the ones who are not ministers
(referred to as private members) can also introduce bills in Parliament.

MPs can decide issues that require legislative intervention and introduce what
is called a Private Member Bill (PMB) to address them. These bills are introduced on
a Friday (when Parliament is in session) and discussed during the last two-and-a-half
hours of the day. This makes Fridays one of the most important and interesting days in
India’s parliamentary calendar.

Non-minister MP’s power

Just like any government bill, a Private Member Bill also becomes law if it is
passed by both houses of Parliament. During the first Lok Sabha term (1952-57),
seven bills brought by private members became laws. One of them was the Proceedings
of Legislatures (Protection of Publication) Bill, 1956, introduced by then-Rae Bareli
MP Feroze Gandhi. The bill, which became law in 1957, sought immunity from civil
and criminal lawsuits for anyone publishing a true account of parliamentary
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proceedings. Feroze Gandhi was managing director of daily newspapers National
Herald and Navjivan at the time.

The idea behind the creation of PMBs was to use the experience of members
who were not ministers in identifying gaps in the legal system and suggest solutions
for them. The idea worked well during the initial years. Parliament supported the
members and the committees examined the bills and gave extensive feedback. The
government too was more accepting of the MPs in their role as individual lawmakers.

Even when a bill got rejected, its central idea was incorporated later in the
government’s own bill. For example, Atal Bihari Vajpayee, as an MP in Rajya Sabha
(1962-67), had proposed a PMB seeking a ban on donations to political parties by
private companies. His bill was rejected but in 1969, the government enacted a law
putting restrictions on monetary contributions by private companies to political parties.
During the first 18 years of our country’s Parliament, 14 PMBs became laws – the
last one being in 1970.

Right causes find support

Thereafter, Indian politics became more fractured and governments became
resistant to accepting ideas and solutions proposed by individual MPs. But the
hardening stance of successive governments did not discourage the MPs from working
on private bills. They kept drafting and introducing PMBs to draw the attention of the
government to critical issues or to suggest new ideas. At 35, Rajesh Pilot, in his first
term in the 7th Lok Sabha (1980-84), introduced a bill, which proposed that MPs
declare their assets and liabilities. The bill received widespread support from other
MPs, some of whom (Madhu Dandavate and H.M. Bahuguna) shared their experience
of making such declarations. The government agreed with the spirit of the bill, but
requested Rajesh Pilot to withdraw it. Protests erupted in the Lok Sabha when he tried
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to do so. MPs demanded that votes be counted before the bill could be withdrawn. The
bill was finally withdrawn after 44 MPs voted in favour of the withdrawal and 15
opposed the move. It is a different matter that Parliament finally had to make a law in
2002 following a judgment by the Supreme Court.

A trend has evolved over the last four decades. After holding a discussion on a
private bill, the government requests the MP piloting the bill to withdraw it. So far, the
governments have always been successful in their attempts. But sometimes, MPs press
on in an attempt to see the bill through. Since 1970, only one MP has been successful
in getting his PMB passed in Parliament. In 2015, Dravida Munnetra Kazhagam
(DMK)’s Rajya Sabha MP Tiruchi Siva was able to build consensus around his Rights
of Transgender Persons Bill to get it passed by a unanimous voice vote.

Steady decline of PMBs

Over the years, the parliamentary mechanism of PMBs has seen a slow and
steady decline. In the last Lok Sabha, approximately 900 PMBs were introduced and
not even 2 per cent of these bills were discussed in the House. There are three broad
factors that have led to this decline. First, the government’s adversarial stance towards
MPs has hardened over time. For example, over the last decade, many MPs have
suggested ideas for strengthening the working of Parliament – the latest being Rajya
Sabha MP Naresh Gujaral. His PMB proposed measures like a minimum number of
sitting days for Parliament, special sessions in addition to the three sessions, and
making up for lost time due to disruptions. While there was widespread support for
the bill, it was not acceptable to the Modi government and the bill was rejected in the
first week of this session.

But the government is not the only one to be blamed for this decline. MPs
themselves are not very serious about PMBs. It reflects not only in the poor quality of
drafting of their bills but also in their absence on Fridays when these bills come up for
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discussion. Attendance in the second half of Friday is sparse as many MPs use the
weekend break to visit their constituencies. For example, the second Friday of this
session was on the 28th of June. On this day, PMBs were not listed but the House was
discussing a private member resolution about water and fodder scarcity in the
Bundelkhand region of Uttar Pradesh. During the discussion on this important issue,
there were less than 55 MPs (the minimum number required for conducting the
business) in the Lok Sabha. The absence of MPs led to the abrupt end to the discussion.

Disinterested MPs, not enough time

The disinterest of MPs is a combination of the attitude of the government and
the lack of attention to PMBs by Parliament. The rules of Parliament allocate two-
and-a-half hours every alternate Friday in a session to discuss PMBs. This duration
has not changed since the 1950s. With an average Parliament session lasting four to
five weeks, there are only five hours available to discuss PMBs in one session. This
leads to PMBs piling up and not being discussed on the floor of the House.

Our Parliament is supposed to be a market place for ideas. In a mature
parliamentary system, all ideas should get debated and decided upon. While the
legislative ideas piloted by the government get discussed, the ideas of MPs get
accumulated and remain ignored. Every Friday in our Parliament’s calendar becomes
a graveyard for ideas and insights of our public representatives. We are at the beginning
of the 17th Lok Sabha. This is an opportune time to find a solution to strengthen the
ideas for laws that our parliamentarians will introduce over the next five years.

Chakshu Roy, The Print,
August 8, 2019,

PRS Legislative Research August 2019
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Speech delivered by Shri P. Sreeramakrishnan, Hon’ble Speaker,
during the 64th Commonwealth Parliamentary

Conference 2019, Uganda.
Innovation in Parliament

( The impact of science & technology on how
parliament works today)

Hon’ble President, Hon’ble dignitaries, media representatives, ladies and
gentlemen,

I wish to speak on how scientific and technological innovations have
evolved in my part of the world, the State of Kerala in the southern part of
India, and the Kerala Legislative Assembly, which I represent in the
capacity of its Presiding Officer. I also wish to restrict my views and
intentions to the practices being followed and that are being planned at the
Kerala Legislative Assembly. We all are aware of the fact that the
procedures in different Houses display certain variations, even while
dealing with the very same parliamentary process.

A Panorama of existing facilities
The impact of scientific and technological innovations that are

incorporated in the functioning of our system manifests itself in almost all
of its functions and processes, right from issuance of Summons to Members
regarding an ensuing session. Mobile phones, apart from rendering the
obvious purpose, serve us in numerous ways in todays’ world. Following a
proposal by the government to hold a session of the legislature or upon
formation of a newly elected Legislative Assembly, the Governor approves

that a session be convened. Consequently as directed by the Speaker, the

Secretary issues the summons on behalf of the Governor to all members, in



29

signed hard copies. The same is simultaneously sent via sms to individual members.

All information regarding the session, viz. Calendar of sittings,  Allotment of Days
for Answering Questions, Daily agenda etc. are uploaded in the Legislative Assembly
website that can be viewed by legislators. Submission of notices of questions by
members, processing of notices by the Legislature Secretariat, onward transmission
to concerned ministries/departments, receipt of replies from ministers etc are
executed online employing Legislative Assembly Interpellation System (LAIS),
embedded in the Kerala Legislative Assembly’s website. All information
that are open to public is uploaded and made available in the website.
Members of public can also give their suggestions online regarding a
particular Bill via Kerala Legislative Assembly website. Inside the
Assembly chamber, individual members are provided with electronic voting
control buttons, which when operated carry the Yes/Nos/Abstention vote
tally to an electronic board to one side of the Speaker’s chair and the colour
coded LED indicator board to the other. The final tally shows Yes votes in
green, Nos in red and Abstentions in blue. The LED board reflective of
Member’s seating position is capable of flashing any of the three colours,
according to command from the legislators. Individual mikes used by
members are activated only upon directions from the Speaker to the
electronics control room.

Green Protocol Vs- Technology Development

As part of the green protocol being observed at the Kerala Legislative
Assembly, a dedicated attempt is now being undertaken to digitize all official
activities that are presently exercised involving lots of file work as well as
vast quantity of Printing. Efforts to digitize all official communication
between various offices/authorities of executive and legislature including
the functioning of Legislature Committees is also being thought of.



30

Social Media/Media Promotion

Currently only the Governor’s address which happens on the first day
of the first session of a newly elected Assembly, and on the first day of the
first session of every calendar year, Presentation of annual finance statement
by the Minister of Finance and Question Hour are the processes that are
aired live via television networks. However, chances of telecasting more
programmes live are being explored. Production of programmes to be
telecasted in slots of choice in leading regional Television channels is
currently being undertaken, with the ultimate intention of launching a
channel fully owned and manned by the Legislative Assembly. Another
programme for the online promotion of Legislative activities of the House
and allied activities in connection with the parliamentary procedure through
social media is under progress and will be declared opened by the 1st of
November this year.

National Youth Parliament – A Success Story
The power and possibilities of innovations were vastly on display at
the national level conferences on various subjects convened by the Kerala
Legislative Assembly under one of my dream projects titled ‘Festival on
Democracy’. The event that was conceived and organized to coincide with
the Diamond Jubilee celebrations of the formation of the State of Kerala as
well as that of the first Kerala Legislative Assembly. A dedicated site
(www.festivalondemocracy.in) was launched for the purpose and the two
conferences that have already been organized received massive response.
One of the conferences saw participation of almost 2,000 youngsters from
all over the country and a few from abroad. Registration, for the
programme, payments, acceptance of delegates, details of programme,
accommodation, protocol facilities, advertisements, promotion in various
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social media like youtube, facebook, twitter, etc. were successfully undertaken. Here, innovations
proved critical in arranging a programme of such magnitude, without having to encounter a
single serious complaint. Various sessions of these conferences were also telecast live.
Experiences gained in organizing these conferences will surely contribute positively in
the conduct of the ensuing conferences that are “now being planned under
the Festival on Democracy series.
Conclusion

By way of conclusion, I may be permitted to touch upon the rather
delicate matter of acceptance and ease of operability of available digi- systems by its targeted
users. Even if the finest products of scientific innovations are employed in the service of
Parliament, be it the latest techniques in libraries for referencing or the latest security
hardware, be it the digi-systems that I mentioned earlier, the will and intent of political
parties and individual legislators will prove in the final count, if the systems
in place contributed to the betterment and effectiveness of parliamentary
processes or if indeed they remained inanimate instruments of Secretarial
assistance. Pro-active Houses with dedicated and informed legislators,
diligent in their pursuits and purposes will undoubtedly transform their
societies and address the will and aspirations of their people. The need to empower
the lowest sections of the societies, especially in developing nations, with easy and
cheap access to digi-systems, among other essential services is also an area that
demands undivided attention of governments and Parliaments. The possibilities that
such a confluence of human resolve, access to latest technologies& gadgets and
properly channelled vision can offer, could be our most fascinating dream for today
and for a much, much better tomorrow.

         Thank you all.

FFF
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Youth Roundtable
Strategies to deal with youth unemployment

Hon’ble President, Hon’ble dignitaries, media representatives, ladies and gentlemen,

One of the most challenging undertakings for policy makers in
nations around the world is the persistence, and in many cases, the rise of
rate of unemployment among youth. The situation becomes critical when
large sections of educated and skilled youth find it difficult get employed in
their fields of expertise. While countries with relatively low population get
to address the issue in a rather composed manner, in large countries like
India, where 65% of its population of 1.3 billion falls below the age of 35,
unemployment on a massive scale could prove to be disastrous. We may
examine the matter in finer detail today and try to analyse in India’s
particular case, how we manage to employ, and leave out sections of youth
from a teeming talent pool numbering in excess of 845 million.

In a predominantly agrarian economy of India, the last decades indicated a
preference among youth hailing from both urban and rural backgrounds for higher paying,
city based white collar jobs as against the traditional farmer’s life. Although the exodus of
youth in large numbers from remote parts to major cities is not a phenomenon that is
endemic to India, the numbers that are staggering in comparison, spell greater woes to
governments and societies alike.
New Strategies

Strategies to deal with grave situations must, I believe, involve the serious
consideration and pointed action on the following aspects.
1) Catch them young / coach them young (Early Intervention and guidance)

While striving to ensure basic till high school education for all, governments must
also act to include multiple career guidance sessions for every student in 10th and 12th
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grades. The counsellor must be a trained professional and not a member of the schools’
teaching faculty, who should be able to distinguish students abilities and guide them
accordingly, One piece of good advice at the right point in time can result in wonders
in that child’s career and life.

2) Ensure greater access to employment information

Any society with ample opportunity in the field of employment and one that
has a large pool of prospective candidates will still remain in shatters if the right bits
of information fails to reach its targeted audience at the right time. Amenities for
public information such as radio, television, hoardings, internet etc, as well as janseva
kendras, post offices and local administration offices must be put to use for proper
and timely assimilation and dissemination of employment related information.

3) Encouragement to start-ups & co-operative ventures

The emergence of service oriented start-ups has already become a distinctive
and enterprising aspect of entrepreneurship of our times. Many a start-up has already
scripted golden stories of success in the annals of contemporary history. However,
we can also see that most successful start- ups have been the result of the efforts of a
few smart individuals with adventurous pioneering and inventive bends of mind. The
State as well as large business houses must find ways to promote and assist start-ups
as well as co-operative ventures when skilled youngsters emerge in groups, to give
form to their ideas. We must not forget that all the largest and richest corporations of
the world were once just a dream and an idea in somebody’s head.

4) Campus interviews in non-tech institutions
Campus interviews and placements in esteemed technical and

professional institutions have long been recruiting the finest brains of the
country to the benefit of both the individual as well as the institution.

However such interviews are all but unheard of in lower education centres
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and science and arts colleges that also churn out graduates and post
graduates, in large numbers. Corporates and smaller business houses may be
encouraged to hire the services of these qualified youngsters from their
campuses to fill the non-technical and non-professional vacancies in their
respective institutions.

5) Employment of women, differently abled and transgender individuals

Although, the central and state governments have introduced several
new welfare schemes and employment policies that are intended to assign
greater chances and roles for women and transgender and differently abled
individuals, the private sector by and large has so far been less enthusiastic
in this regard. Private sector may be actively encouraged by way of incentives, tax
concessions etc to look into possibilities of employing greater number of individuals
from the said communities in the undertakings.

6) Service rules and Employees Welfare in private Sector
The rights of employees in private firms still remains in poor condition. It is

true that some of the large corporates offer unparalleled and world class job
environment, emoluments and perks to its employees, a number of medium and small
scale private ventures being fiercely protective of their means, assets and profits, still
regard their work force as dispensable, redundant and a liability. Statutory rules may
be formed to ensure greater employee friendliness in this sector, while protecting the
interests of the employer at the same time.
7) Easier and simpler grant of sanction to new ventures

One of the persistent complaints raised by entrepreneurs is regarding
the governmental hurdles in their attempts towards starting new businesses.
The red tape and the licence raj are often blamed as culprits in many a failed
business effort. Dedicated measures are to be initiated to simplify the processes
in this regard.
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8) Employment rallies and Hackathons
Holding of periodical events such as employment rallies specially to cater to

medium and small scale industries as well as to offices in a particular locality may be
thought of. This may be made practical by the involvement of a governmental agency
or a private agency entrusted with the jobs of conduct, co-ordination and follow up.
Local youth can easily land at jobs that are convenient and located at the vicinity of
their homes, and employers would also get the labour they need without resorting to
advertisements. Hackathons that last a few days can involve tech savvy youth to interact
and engage in collaborative computer programming and identify new ventures as well
as employment opportunities.
9) Promotion of overseas employment, information and guidance

For many decades, skilled, unskilled and professionally qualified Indian
youth have been exploring every corner of the globe in search of jobs. If the
phenomenon was largely migrant workers travelling to the Persian gulf in the early
years, it gave way to massive egress of aspirants from all the walks of life to almost
all countries around the world, that could sustain migrant work forces in large numbers.
Today, the Indian Diaspora round the world have become a matter of pride for their
motherland by virtue of their dedicated services to the host country, and for
their contribution in enhancing India’s foreign exchange reserves. The State of
Kerala has perhaps the maximum number of its people employed abroad in the
highest professional capacities to that of the lowest unskilled labour in a
multitude of countries. Kerala State established the Overseas Development and
Employment Promotion Consultants (ODEPC) almost three decades back to
aid and assist overseas job aspirants by giving them relevant information
and proper assistance. Setting up of agencies under government in all States
can ensure that the migrant is properly guided in his quest for overseas jobs
and that he is not subjected to cheating by the host organisation abroad or by
intermediaries or manpower export agencies.
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Rings of Fire

Finally, may I add that holding of national level youth seminars will
immensely help understand the aspirations and yearnings of the youth in
changing times. Earlier this year, the Kerala Legislative Assembly played
host to around 2000 youngsters from all walks of life, predominantly
students, in one of the largest events of its kind, a three day National
Students’ Parliament. The event was part of the Festival on Democracy
(FOD), a series of national level conferences that I had conceived as part of
the Diamond Jubilee Celebrations of the First Kerala Legislative Assembly.
The youngsters, who stayed at Thiruvananthapuram and attended the
plenary and regional conferences and the informal ‘Rings of Fire’ sessions,
set ablaze the festival with their explosive new thoughts and ideas. It served
as an eye opener to the highest political leadership who was there in
attendance at the event, on invitation, from all over the country. Several
suggestions were given by the students and distinguished guests, which
were codified into the form of ‘Thiruvanathapuram Declaration’, which was
in turn, submitted to various authorities of the country. It was a hugely
gratifying process that saw youngsters from all corners of the country come
as one and exchange ideas on their future plans and nation building.

Conclusion

I may be permitted to conclude my rather long speech by adding that
every State and society grapples with varied difficulties in their attempts to
find employment for its youth. But if a concerted and dedicated effort is
made by converging the endeavours all entities who are party to this challenge, I’m
sure that we shall overcome all odds, and emerge as the most economically sound and
domestically happy nations in the world. I thank you most profusely for listening.

Thanks again

   FFF
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khn-tij hnh-c-ßƒ

c≠v tI{µ-̀ -cW {]tZ-i-§ÄIqSn

IrjvW-{]nb Sn.-tPmWn

P½p-I-ivaoÀ
♦`cWw : se^v‰-\‚ v Kh¿W¿ Pn.-kn. ap¿aq

♦P\-kwJy:1,22,45,090(2011 sk≥kkv {]Im-cw)
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\okv A[n-\n-th-i-Øn¬)
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♦aX-hn-̀ m-K-ßƒ: ap…ow(47.40%), lnµp(6.22%), _p≤-
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♦`cWLS\

apºv : kz¥w `c-W-L-S-\, {]tXyI ]Z-hn,
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♦]XmI
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♦tI{µ-\n-b-a-ßƒ

apºv : _m[-I-a√
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C\n : 166 kwÿm\-\n-b-a-ßƒ _m[Iw

        153 \nb-a-ßƒ d±m°pw

♦B¿´n-°nƒ 360 (km-º-ØnI ASn-b-¥-cm-h-ÿ)
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L

♦hnh-cm-h-Im-i-\n-baw

apºv : _m[-I-a√

C\n : _m[Iw

♦{Ia-k-am-[m\w

apºv : k¿°m¿ \nb-{¥Ww
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♦sslt°m-SXn

apºv : PΩp-I-ivao¿ sslt°m-SXn

C\n : am‰-an√.
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apºv : PΩp-I-ivao-cn-ep-≈-h¿°p-am{Xw

C\n : a‰v kwÿm-\-ß-fn¬ \n∂p-≈-h¿°pw Iivao-cn¬

k¿°m¿ tPmen

♦k¿°m¿ kvtImf¿jn∏v

apºv : PΩp-I-ivao-cn-Iƒ°p- am{Xw

C\n : F√m C¥y-°m¿°pw

♦hnhmlw

apºv : PΩp-I-ivao-cn\v ]pd-Øp-≈-bmsf hnhmlw

Ign-®m¬ Iivao¿ ]ucXzw \jvS-am-Ipw.

C\n : Iivao-cn\p]pd-Øp-\nt∂m cmPy-Øn\p ]pd-Øp-

\nt∂m hnhmlw sNømw. ]ucXzw \jvS-am-In-√.

amXr`qan,

13 HIvtSm-_¿ 2019.
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Special Information

Special Marriage Act extended to Sikkim

The President of India notified the extension of the

Special Marriage Act, 1954 to Sikkim.  The Act provides

for the recognition and registration of marriages between

two persons, irrespective of their religions. The provisions

of the Act will come into force in Sikkim on the date notified

by the government.

Roshni Sinha

PRS Legislative Research, October 2019

FFFFFFFFFFFFFFFFFFFF
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Parliamentary Proceedings

RESUME OF BUSINESS TRANSACTED

DURING THE 8TH SESSION OF THE 6TH LEGISLATIVE ASSEMBLY

OF NATIONAL CAPITAL TERRITORY OF DELHI

The Eighth Session (Budget Session) of the Sixth Assembly commenced on
22 February, 2019 and was adjourned SINE-DIE by the Hon’ble Speaker on
28.02.2019 after holding six sittings for 16 Hours & 17 Mins. The sittings were held
on 22.02.2019, 23.02.2019, 25.02.2019, 26.02.2019, 27.02.2019 & 28.02.2019.

The Business conducted by the House during the Eighth Session is summarized below.
MOTION OF THANKS

The Hon’ble Lieutenant Governor addressed the House on 22 February 2019.
Hon’ble Minister Shri Gopal Rai, moved the Motion of Thanks on 22.02.2019 as under:

“That this House expresses its gratitude to Hon’ble Lieutenant Governor for his
address delivered to the Assembly on 22 February 2019".

06 Members participated in the discussion on the Motion of Thanks and
the Hon’ble Deputy Chief Minister replied to the discussion.

The Motion of Thanks was put to vote and adopted by voice vote on 23 February 2019.
HOMAGE

The House paid homage to the following:
1. 40 CRPF martyrs who died in the terrorist attack in Pulwama, Jammu &

Kashmir on 14 February 2019 and subsequent military operation in which 02 Majors,
03 Army Personnel and 01 Police Personnel were killed on 16 February 2019 & 18
February 2019.

2. 17 People who died in a Fire accident in a Hotel at Karol Bagh, Delhi on 12
February 2019.
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3. Sh.  Aman Thakur, DSP of Jammu & Kashmir Police and Sh. Sombir, Havaldar

of Indian Army who laid down their lives in an anti-terrorist operation in Kulgam

District of Jammu & Kashmir on 24 February 2019.

4. 143 persons who died in Assam after consuming illicit liquor.

5. 06 Air Force officers & 01 civilian who died in MI-17 Helicopter crash

incident at Budgam in Jammu & Kashmir on 27 February 2019. The House observed

silence of two minutes as a mark of respect for the departed souls.

ECONOMIC SURVEY

The Hon’ble Deputy Chief Minister presented the Economic Survey of Delhi

(2018-19) on 23rd February, 2019.

ANNUAL BUDGET (2018-19)

The Hon’ble Deputy Chief Minister presented the Annual Budget for the year

2019-2020 on 26 February 2016.  The discussion on the Budget was held on 27th

February 2019 and 28th February 2019. 14 Members participated in the discussion.

The Hon’ble Chief Minister also expressed his views on the budget. The budget was

passed on 28th February 2019.

QUESTIONS

A total of 349 notices of Questions were received during the Session for the

Question Hour scheduled for 03 days. Out of these 60 Notices of Starred Questions

and 225 Notices of Unstarred Questions were admitted.

38 Starred Questions and 62 Supplementary Questions were asked and replies

to the same were provided by the concerned Ministers in the House.

Replies to 15 Unstarred Questions were not provided by some Departments

on the pretext of them being ‘reserved’ subjects. This matter of non-furnishing of

replies was subsequently referred to the Committee of Privileges vide Ruling by the

Chair on 25.02.2019.
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MATTER RAISED BY MEMBERS

Special Mention (Under Rule 280): 74 Notices for Special Mention were
received for the Session. 41 Matters were raised in the Session under Rule 280. The
Matters raised under Rule 280 have been referred to the concerned Departments for
furnishing replies to the Hon’ble Members within 30 days.

Short Duration Discussions (Rule 55): On 23 February 2019, Ms. Bhavna
Gaisr initiated Short Duration Discussion on ‘Full Statehood to Delhi.  08 Members
including Hon’ble Minister of Development, Hon’ble Leader of Opposition,
participated in the discussion. Hon’ble Chief Minister replied to the discussion.

RESOLUTION
Sh. Nitin Tyagi moved the following Resolution with the leave of the House

on 23 February, 2019 during Short Duration Discussion on ‘Full Statehood to
Delhi’, under Rule 55.

“This House resolves the following: In keeping with the decades-old demand
of the residents of National Capital Territory of Delhi for a better quality of life
commensurate with their contribution to the country’s economy, which have been
strongly and unambiguously reflected in the views expressed by Hon’ble Members
of this august House, the Ministry of Home Affairs, Government of India, must
take all necessary legal and legislative steps to declare NCT of Delhi a full-fledged
state without any further delay; This House notes with extreme disappointment
that successive Central Governments have without any valid justification attempted
to undermine the basic rights of the people of Delhi by denying them statehood;
People of Delhi can no longer be kept at the mercy of a Central Government
appointed Lieutenant Governor, who has no accountability towards the public
and enjoys absolute power without any responsibility; Elected representatives are
directly accountable to the voters and are rightly questioned by the people on
issues affecting their daily lives and developmental issues. It is, therefore, beyond
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any legal and reasonable understanding how a politically nominated LG be the
super- boss of a democratically elected Council of Ministers which is collectively
responsible to the Legislative Assembly; Ever since 1952 and then later in 1993,
when the Legislative Assembly was set-up in its present form for NCT of Delhi,
every single elected Delhi government has strongly demanded statehood in order
to be able to fulfill the aspirations of the people; In 2003, the then Hon’ble Deputy
Prime Minister and Home Minister Mr LK Advani had on 18th August 2003
presented the Constitution Amendment Bill and the Bill for statehood of Delhi in
the Lok Sabha; The Parliamentary Standing Committee on Home Affairs, headed
by the then Chairman Mr Pranab Mukherjee in its 106th Report tabled in
Parliament in December 2003 had strongly endorsed the Bill. Unfortunately,
however,. due to dissolution of the Lok Sabha a few months later, the Bill lapsed.
Strangely, no attempt was made to revive the Bill after that despite the same party
having been in power at the Centre and in Delhi for 10 years since 2004; This
House is of the view that now since almost 16 years have passed since the previous
Delhi Statehood Bill was presented in Parliament and there were some shortcomings
in that Bill, therefore the MHA must consult the elected government to be on the
same page about the fresh draft Bill; This House resolves that the NDMC area in
Delhi, which is governed by the NDMC Act be kept under the exclusive control of
the Central government and the rest of NCT of Delhi be declared a full-fledged
state; Therefore, the people of Delhi will not tolerate any further unjustified delay
in granting them their rights, which have been denied for decades despite promises
having been made by all political parties repeatedly in their election campaigns;
This House strongly demands that MHA must place the feelings of the people of
Delhi before both Houses of Parliament in the form of a Constitution Amendment
Bill to grant full statehood for Delhi.”
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The Resolution moved by Shri.  Niting Tyagi was put to vote and adopted
by voice vote.

CONGRATULATORY MOTION
1. The House Congratulated the Indian Air Force for destroying Terrorist

Camps by conducting Air Strike across LOC of Jammu & Kashmir Border on
26 February 2019. The House expressed appreciation by giving a standing ovation.

2. The Chair expressed appreciation for Shri. Manish Sisodia, Hon’ble Deputy Chief
Minister for allocating Budget of  ` 20 crore for automation of Delhi Legislative Assembly
and ̀ . 14.50 Crore for Delhi Assembly Research Centre (DARC). He stated that both project
will help the Hon’ble Members to discharge their constitutional duties more efficiently and
establish Delhi Legislative Assembly as a Model Green Legislative Assembly.

3. Ms. Rakhi Birla, Hon’ble Deputy Speaker congratulated the Cabinet on
inauguration of Automatic Cleaning Machines for Sewers/Sewage & Drainage systems
and their deployment in Delhi.

STATUS REPORT OF OUTCOME BUDGET
Shri. Manish Sisodia, Hon’ble Deputy Chief Minister presented the

Status Report of Outcome Budget 2018-19 (upto 31st December 2018) on
25 February, 2019.

RULING BY THE CHAIR
On 25th February 2019, The Chair stated that replies to certain Questions

had not been received from Some Departments inspite of the direction of the
Hon’ble Ministers. He reiterated that these stand referred to the Committee of
Privileges. The Chair further stated that Hon’ble Minister of Law had also
informed that the Revenue Department had refused to submit information
regarding some Questions. He stated that the power to admit or disallow a
Question lies with the Speaker alone. He also directed the Committee of
Privileges to examine these issues on priority
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COMMITTEE REPORTS
1. Ms. Rakhi Birla, Hon’ble Deputy Speaker presented the Third Report of

Business Advisory Committee on 22 February 2019. The House adopted the Report
on 23rd  February, 2019.

2. Ms. Bhavna Gaur, Hon’ble MLA presented the First Report of the House
Committee on Municipal Corporations in Delhi on 25th February, 2019. The House
adopted the Report on 27th February, 2019.

3. Shri. Som Dutt, Hon’ble MLA Presented the First Report of General Purposes
Committee on 25th February, 2019. The House adopted the Report on 27th February, 2019.

4.Shri. Ajay Dutt, Hon’ble MLA presented the First Report of the
Committee on Papers Laid on the Table on 25th February 2019. The
House adopted the Report on 27th February, 2019.

PAPERS LAID
Eight papers were laid on the Table of the House by Hon’ble Ministers during

the Session as follows:
(i) Annual Report of Delhi Transco Limited for the year 2016-17.
(ii) Annual Account of Delhi Electricity Regulatory Commission for the

year 2017-18.
(iii)Annual Report of Delhi Metro Rail Corporation (DMRC) for the

year 2017-18 .
(iv)Annual Audit Report of Delhi Transport Corporation for the year

2016-17.
(v) Profit & Loss Account and Balance Sheet of Delhi Transport

Coporation for the year ending 31st March 2017.
(vi)Review for the Audit Report and Annual Accounts of Delhi

Transport Corporation for the year 2016-17.
(vii) Annual Report of Delhi Co-operative Housing Finance Corporation

Ltd.for the year 2017-18.
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(viii) Notificiation dated 27.12.2018 regarding the Delhi Rights of Person
with Disabilities Rules, 2018.

LEGISLATION

The Appropriation (No.1) Bill, 2019 and Appropriation (No.2) Bill, 2019 were
passed during the Session by voice vote.

ELECTION TO FINANCIAL COMMITTEES

09 nominations were received each for the three Financial Committees namely
Committee on Public Accounts, Committee on Estimates and Committee on
Government Undertakings for the year 2019-20 in accordance with Rule 192(2), Rule
194(2) and Rule 196(2) respectively of the Rules of Procedure and Conduct of
Business in the Legislative Assembly. All these 09 Members each, who had filed
Nomination for the respective Committee, were elected unopposed.
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